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Statement

The revised specifications of RAGS 
and FENTS lor the purpose of mark­
ings on bales or other packages of 
controlled and non-controlled cloth 
under the Cotton Textiles (Control) 
Order, 1947, are now as follows:—

I. HAGS’

(1) bona fide cut pieces of cotton 
fabrics of length more than 23 centi­
metres but less than 45 centimetres 
where the width of the fabric is one 
metre or more, and of length, more 
than 23- centimetres but less than 65 
centimetres where the width of the 
fabric is less than one metre, arising 
during the no-rmal course of manu­
facturing (including processing) or 
packing or drawing samples; and

(ii) cut pieces of damaged or sub­
standard cotton fabrics of length more 
than 23 centimetres but less than 45 
centimetres where the width ot the 
fabric is one •metre or more, and of 
length more than 23 centimetres but 
less than 65 centimetres where the 
width of the fabric is less than one 
metre.

II. TENTS'

(i) bona fide cut pieces of cotton 
fabrics (excluding cut pieces of 
towels) of length 45 centimetres or 
more but not exceeding 90 centimetres 
where the width of the fabric is one 
metre or more, and of length 65 centi­
metres or more but not exceeding 135 
centimetres where the width of the 
fabric is less than one metre, arising 
during the normal course of manu­
facturing (including processing) or 
packing or drawing samples;

(ii) damages cotton fabric (exclud­
ing damaged towels) of length 45 
centimetres or more but not exceed­
ing 90 centimetres where the width of 
the fabric is one metre or more, and 
the length 65 centimetres or more but 
not exceeding 135 centimetres where 
the width of the fabric is less than 
one metre; and

(iii) cut pieces of length 45 centi­
metres or more but not exceeding 90 
centimetres where the width of the 
fabric is one metre or more, and of 
length 65 centimetres or more but not 
exceeding 135 centimetres where the 
width of the fabric is less than one 
metre, cut from damaged dhoties or 
sarees.

Upper Division Clerks in the Office of 
Commissioner of Income Tax, Delhi

765. SHRI HUKAM CHAND KACH- 
WAI: Will the Minister of FINANCE 
be pleased to state:

(a) the sanctioned strength of 
Upper Division Clerks; the staff in 
position and the number of posts lying 
vacant in the said category in. the 
Office ot Commissioner of Income-tax 
Delhi with Headquarters at Delhi 
during the period from 1st July, 1972 
to 31st October. 1972;

(b) the number of vacancies 
reserved for persons belonging to 
Scheduled Castes, Scheduled Tribes 
during this period, and whether the 
vacant posts were notified to the 
Central (Surplus staff) Cell of Depart­
ment of Personnel, if so, the date of 
the notification;

(c) whether the vacant posts were 
filled up by the staff provided by the 
Central (Surplus staff) Cell; and

(d) if not, whether “No Objection 
Certificate” was obtained from the 
Cell if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. It. GANESH>: (a) During the
period in question, the sanctioned 
strength in the grade of Upper Divi­
sion Clerks was 731, of which 42 posts 
v.ere vacant:

(b) 23 vacancies were reserved -for 
Scheduled Castes/Scheduled Tribes 
and notified to the Central (Surplus 
staff) Cell on 3rd June, 1972;

(c) The Central (Surplus staff) 
Cell nominated 4 persons for the
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reserved vacancies who were duly 
appointed against the vacant posts

(d) A  'No Objection Certificate’ lor 
the unfilled reserved vacancies was 
obtained fiom the Central (Surplus 
staff) Cell on 30th December, 1972
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In do Bangladesh Trade Pact

767 SHRI SAMAR GUHA Will tha 
Minister ot COMMERCE be pleased to 
state

(g) whether the tndo-Bangl&desh 
Trade Pact did not achieve its targets

fb) if so the facts regarding the 
present state of implementation of 
Indo-Baagladesh Trade Pact and

u ) the reasons for la c k  of its pro­
per implementation9

THE DEPUTY MINISTER IN THE 
MiNISTkY OF COMMERCE (&HRI 
A C GEORGE) (a) to (c) It is. 
difficult to forecast what might be the 
actual imports ahd expoits under the 
Limited Payments Arrangement by 
the end of the current trade year

According to information received 
frtrm the State BaKk of India, con­
tracts registered, undet the Limite 1 
Payments Arrangement, upto 31st 
January, 1973, were of the value of 
Rs 16 59 crores for exports to Bangla­
desh and of the value of Rs 14 21 
crores for imports from Bangladesh

Flew of trade is kept constantly 
under leview and efforts made m 
consultation with the Bangladesh 
authorities to bring about an improve­
ment

Jute Trade with Bangladesh

768 SHRI SAMAR GUHA Will th“ 
Mmistei of COMMERCE be pleased 
to &tatc

(«D whether an agreement has been 
reached between India and Bangla­
desh regarding Jute trade, and

(b) if so the salient featuies there­
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
A C GEORG®) (a) and (b) An 
agreement was concluded with 
Bangladesh in November 1972 for 
import of 2 lakh bales of raw jute at 
prices ranging between RS $50 and! 
400 per bale The import is being 
handled jointly by the jute Corpora­
tion of India and the State Trading 
Corporation of India No other con­
tract has been concluded for import 
of jute from Bangladesh sin<te then




